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The motion was negatived. 

THE MAINTENANCE OF INTERNAL 
SECURITY BILL, 1971 

MR. DEPUTY CHAIRMAN : Mr. Pant. 

THE   MINISTER   OF   STATE  IN THE 

MINISTRY  OF   HOME   AFFAIRS   (SHRI K. C. 
PANT) :    Sir, I beg (o move : 

'•That the Bill to provide for detention in 
certain cases for the purposes o!' maintenance of 
internal security and matters connected therewith, 
as passed by the Lok Sabha, be taken into 
consideration." 

The question was proposed. 

SHRI BHUPESH GUP I A ( West Bengal: : Sir, 
on a point: of order. ... (Interruptions) Sir, my point 
of order is this. There is a calculated attempt at 
frustrating free legislation by Parliament. That is 
contrary to Parliamentary conventions. 

The lion. Minister    has    t r ied to    push   into this 
House a Bill which has been   brought in a peculiar 
manner in that, even when Parliament was   about   to   
m:et,     they   promulgated   an Ordinance, containing   
the   provisions   of this ISill.   They did   not   wait   
till the   Parliament met.   It would have been proper on 
the part of the Government to have brought the Bill  
without having taken    recourse   to the    Ordinance 
with a view to forestalling a free and   objective 
deliberation by Members of Parliament.      Sir, we 
have information that the    Congress   Party, the ruling    
party, were    not    sure    how   the members of the 
ruling party, how  the   supporters of the Government   
would   react   if a   Bill was sought to be introduced.     
Therefore, what they wanted to do, the   Congress  
Government here, was that they   thought   that  in   
such   a situation it would   be better if  an   Ordinance 
was issued, and the members  of  the   Congress Party 
were confronted with the   proposition   of either 
owning up  or  disowning  their   Government.   New, 
Sir, this was unfair on the   part of the   Treasury   
Benches,   to   put     the   average members of the   
Congress   Party   in   difficulty. Now, Sir, they did not 
come here with an open mind. They wanted to come 
with an open mind but they   were   manacled   by the   
issue of this Ordinance,   which   really   is   a   bigger   
issue. Therefore, Sir, that was   again   wrong as far as 
we of the Opposition are concerned.   Sir, in the past, 
in 1969 this   question   came   up  whether the    
country   should   revive or   continue    the Preventive 
Detention Act   which  had   been in lor nearly    
twenty year^.     Leaders   of the Opposition were   
called, and   others   also came from the Congress side.     
A   decision was taken that there was no need for such 
a Bill any   how 
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at the Centra! \<-\ 1. ami   hence the Preventive  i 
Detention Act wa  dropped and, as   you   know, for a 
year and ITO re it was not   on the   Statute Book. 

SHRI K. C. PANT : Is this a point of order? Why 
c n't he start speaking on the Bill ? 

SHRI BHUPESH GUPTA : The point of order is 
because y iu have frustrated all of us and you are 
committing a fraud on the Constitution. You are not a 
fraud. You are by no means a fraud. Yc u are a very 
honest person of Shrimati Indira Gandhi, but o-.e only 
does not know when you act in the interests of the 
Birlas. Now I say, Sir,—it is very important—thai in the 
last parliament in the last Lok Sabha—we are a 
continuing House—the decision was taken that there 
was no need for the Preventive Detention Act. Also, Sir, 
the elections were fought without an\ reference to the 
necessity I of such a law. 

MR. DEPUTY CHAIRMAN : The House j has 
already indi ectiy approved the Procla- I mation. 

SHRI BHUPESH 'GUPTA : That. is a different 
matter, the Proclamation issued before bringing in the 
1 -gislation here. That is a different matter ; I am not 
discussing the Proclamation. Now this is the 
legislation, and even in making die legislation you 
have to follow certain norn i, and I am pointing out 
that the norms have not been observed. Sir. just before 
this cl< c'.ion took place this issue was not placed 
before the electorate, and the people were not given a 
chance to express their opinion on this subject, their 
opinion on whether that should be revived. That is 
why I say that was wrong Secondly in the past the 
Opposition parties had been consulted over a matter 
like this but in this particular case, the Opposition 
Parties and others were not invited to any consultation 
of this kind. That was a violation of the law. 

MR. DEPUTY CHAIRMAN : You have already 
made all these points yesterday. 

SHRI BHUPESH GUPTA: Will you please hear? 
You seem to have made up your mind. Therefore 
norms have not been followed. It is a fraud.on the 
Constitution. Why do I say so? You will say that the 
Supreme Court will decide.   Yes, it will decide but 
even before that 

we can express our opinion at this stage. It is the 
Preventive Detention Act. Only the name plate has 
been changed. 

SHRI AKBAR ALI KHAN (Andhra Pradesh) :   
Is he speaking on the Bill ? 

SHRI BHUPESH GUPTA: It has been your 
privilege neither to understand a point of order nor to 
understand a point of disorder. Will you keep quiet ?   
S > it is a fraud.. . 

MR. DEPUTY CHAIRMAN : If you proceed in 
this maimer we. cannot finish.. . 

SHRI BHUPESH GUPTA : Why are they not 
calling it the Preventive Detention Act ? It is called 
the Maintenance of Internal Security Bill. Why ? 
Whose secuiity ? It is therefore clear that the 
Government is not prepared to own up before the 
public that it is enacting the Preventive Detention 
Act. 

MR. DEPUTY CHAIRMAN : It is not a point of 
order. 

SHRI BIPINPAL DAS (West Bengal) : How can 
it be alLwed ?     It is not   a  point of 
order. 

. 
SHRI BHUPESH GUPTA : It is a fraud on the 

Constitution. It is a fraudulent manner of dealing with 
the Parliament. The Government has BO right to deal 
with the Parliament in a fraudulent manner, in the 420 
style. I say that the Government is dealing with the 
Parliament in the 420 style which is why they have 
changed the name of Preventive Detention Act and 
given another name in order to bamboozle the people. 
I therefore demand that you do not allow him the 
permission to ask for your leave to move the Motion 
for consideration of the Bill. It is a fraudulent effort on 
(he part of the Government to cheat the public, to 
cheat the Parliament and to do something by, as I said, 
again a fraudulent method. This is the style of political 
420, not honest politicians. 
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SHRI A. P. CHATTERJEE (West Bengal) : 1 am 
moving a motion under rule 230. .. 

MR. DEPUTY CHAIRMAN : You cannot move 
any motion without the permission of the Chair. 

SHRI A. P. CHATTERJEE : With the permission 
of the Chair. 

MR. DEPUTY CHAIRMAN : Then, I will not 
give you permission to move any motion. 

SHRI A. P. CHATTERJEE : I shall move ii ami 
then only you can say. I have every right and then you 
decide. Iain moving a motion under ride 230 (1) of the 
Rules of Procedure and Conduct of Business. My 
motion is this : 

That the debate on the motion   that the Bill to 
provide for detention in certain  cases 

for the purposes of maintenance of internal 
security and matters connected therewith, as 
passed by the Lok Sabha. be taken into 
consideration, be adjourned. 

This is my motion which I am bringing forward 
under rule 230 (1) which says that at any time a 
motion can be made that the debate on the motion be 
adjourned. I am moving this motion and I request you 
to put the motion to the House. I have moved it just 
now. I am moving this motion under rule 230. 

SHRI N. K. SHEJWALKAR (Madhya Pradesh) :   
What is wrong ? 

SHRI GODEY MURAHARI (Uttar Pradesh): I 
would like to speak on this motion. 

SHRI SHEEL BHADRA YAJEE (Bihar) : What 
was the agreement yesterday ? 

SHRI A. P. CHATTERJEE : In moving this 
motion and recommending it to the House, I will say 
a  few words.. . 

HON. MEMBERS :   No, no. 

MR. DEPUTY CHAIRMAN : I has, already 
declared that I have not given you my permission. 

SHRI SUNDAR SINGH BHANDARI 
•R a j a s th an ) :      There is   no question of permis- 

MR. DEPUTY CHAIRMAN : No motion can be 
moved   without the   permission  of the 

SHRI SUNDAR SINGH BHANDARI : With the 
permission of the House it can be moved. 

MR. DEPUTY CHAIRMAN: I have not given my 
permission. I have declined to give jwrmission. 

SHRI GODEY MURAHARI : There is no 
question of permission.   He has already   moved 
it. 

MR. DEPUTY CHAIRMAN : I decline to put the 
question before the House. 

SHRI GODEY MURAHARI : Under what rule ? 

SHRI BIPINPAL DAS :    The   same   thins; 
applies to Shri Rajnarain himself. 
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MR. DEPUTY CHAIRMAN : Under the same 
rule which lie has quoted. I am declining to propose 
the question. The same rule says so. 

SHRT CHAI"ORA SHEKHAR (Uttar Pradesh): 
Mr. Deputy Chairman, may I very humbly ask Mi 
Arun Prakam Chalterjee whether I am als< equally 
authorised to move a motion that this House decides 
to pass this Bill without discussion ? If, according to 
him, no permission oft le Chief is necessary, then I 
move my motion. 

SHRI A. P. CI  VITKRJhT, |   No, „o. 

SHRI CHAN! )RA SHEKHAR : I shall also say 
that it should be passed in five mi mles. 

SHRI A. P. C; IATTERJEF, : It is a dilatory 
motion. 

  rrnptisns) 

MR. DEPUTY CHAIRMAN : Order, o-der 
please. 

SHRI CHANDRA SHEKHAR : My point is this. 
If Mr. Arun Prakash Chatterjee is authorised to move 
the motion without the permission of of the Chair—
and he is insisting on it—then I shoul 1 bo allowed.. . 

SHRI A. P. CHATTERJEE : It is a dilatory 
motion. 

MR. DEPUTY CHAIRMAN : The provisions are 
very clear. One minute please. As pointed out by Mr. 
Godey Murahari, the provis ions  are very clear. 

SHRI PITAMBER DAS (Uttar Pradesh) : Since it 
is a matter of procedure. I would like to make a 
submission. 

So far as the question of misuse of the rules is 
concerned, the head note itself given to this rule 
is'dilatory'. So that a motion even if it is dilatory 
cannot be ruied out on that ground because this is a 
dilatory motion. The framers of the rule envisaged 
this. Knowing full well that the motion would be 
dilatory, they have made this provision. It is meant 
only for this purpose. 

SHRI BHUPESH GUPTA : I have a submission. 
First of all I was a little surprised that my friend Shri 
Chandra Shekhar needlessly raised a point. He 
brought in the analogy of passing the Bill without 
discussion and debate. If you do so. the Bill will be 
unconst i t u t iona l ly  passed and it will be struck 
down by the Supreme Court. You may try that. 
Anyhow, you can move it, we have no objection. But 
passage of the Bill is provided for under the 
Constitution, reading, amendment, everything is 
required. That should not be confused with a simple 
motion which can arise in your Chamber, which can 
also in certain circumstances be raised on the floor of 
the House-Here, Sir, on the interpretation of the rule 
you are the ultimate judge. I agree. What does it say ? 

 

SHRI GODEY MURAHARI : You have been 
saying that y< u decline to propose the motion.   The 
iuli* 5 iys '- 

"(2) II the Chairman is of opinion that a 
motion for the adjournment ol a debate is an abuse 
of the rules of the Council, he may either forthwith 
put the question thereon from the Cha r of decline 
to propose the question." 

Therefore, first ol all you will have to decide 
whether it is an al isr of the rules. That is No. 1, No. 
2, you s umild put the question front the Chair. 

SHRI BHUPESH GUPTA : After hearing us. 

"lltlie Chairman is of opinion that a motion for 
the adjournment of a debate is an abuse of the 
rules of the Council, he may either forthwith put 
the question thereon from the Chair or decline to 
propose the question." 

this provision makes it clear that such a motion 
originates On the floor of the Mouse. Such a motion 
is not dealt with in Chamber. It is just to be dealt with 
on an nd hoc basis. Therefore, it cannot arise before 
something has arisen, before the debate has started. It 
can arise only when the debate is about to start or in 
the midst of a debate. The debate is about to start and 
just at that relevant point in this context the motion 
can be brought in. My friend Mr. A.    P.    Chatterjce   
has   not   acted 
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[Shri Bhupesh Cupl a] 
prematurely had he gone to your Chamber to ask Tor 
your leave for this thing. It is like christen a baby 
before it is born. Now that the baby is born he wants 
it to be christened in a particular way. The only thing 
for your consideration is whether this is in your 
opinion— in your opinion, not in their opinion, I 
hope you are clear ; do not look at their side—an 
abuse of the rules of the Council. What are the rules 
of the Council ? 

MR. DEPUTY CHAIRMAN : Mr. Bhupesh 
Gupta, It is rather unfair. The House lias decided 
yesterday that we have to finish it and you yourself 
agreed, and now you are indulging in this thing. 

SHRI BHUPESH GUPTA: Adjournment does net 
mean adjournment sine die. We may adjourn the 
thing tomorrow also. Please understand it. We are 
discussing the question. . 

MR. DEPUTY CHAIRMAN :   You  please 
sit down. 

SHRI BHUPESH GUPTA: When you adjourn the 
House at six o'clock, do you adjourn the House for 
the whole year? 

MR. DEPUTY CHAIRMAN : I have understood 
your point.   Please sit down. 

SHRI BHUPESH GUPTA : You have not 
understood. You arc not a genius. You will never 
claim that you are a genius although I would like to 
call you a genius. 

MR. DEPUTY CHAIRMAN: I may not be a 
genius but I bave understood your point. 

SHRI BHUPESH GUPTA : Ybu are neither a 
genius nor a genie. 

MR. DEPUTY CHAIRMAN: You are also a 
genius.   I have understood your poin t . 

SHRI PITAMHER DAS: Sir, the point which Mr. 
Bhupesh Gupta does not understand, how can you 
understand ? 

SHRI BHUPESH GUPTA:    There  is  no 
abuse of the rule. 

SHRI CHANDRA SHEKHAR : As you say that 
Mr. Chatterjee is within his right to move this 
motion, I w.iuld   say that there  was 

son'e understanding yesterday. In the same way, 
there is a certain rule in the Rules of Procedure of the 
House that I can move a closure on the deba'e 
tomorrow morning or just after one hour. 

SHRI A. P. CHATTERJEE:  You can. 

SHRI CHANDRA SHEKHAR: That is what I say. 
Are we going to play this game or are we going to 
follow the understanding that we arrived at yesterday 
? That is the point which I want to understand, Mr. 
Bhupesh Gupta. And I shall like to ask all the leaders 
of the Opposition : When there was an understanding 
yesterday, are we going to abide by that 
understanding or are we going to play this trick ? If 
you play the trick, we can also play the same trick. 

SHRI BHUPESH GUPTA: I am not disputing it. 
But Mr. Chandra Shekhar, you are a reasonable man. 
I know you will never move for closure. 

MR.   DEPUTY CHAIRMAN :  When  we 
have com1: to an understanding, we should stick to 
that understanding,. 

SHRI S. D. MISRA (Uttar Pradesh) : There is 
nothing that I have to say on these legal and technical 
matters whether we should adjourn or not, whether it 
is within my right or your right or their right or the 
right of the House. I am not gjing to say anything on 
that. But o.ie thing is very clear that yesterday wf 
decided that we would sit till the 25th. 0.00 P. M.. 
unless we ourselves again want to extend it by two 
hours. That is all. Therefore, I shall request Mr. 
Bhupssh Gupta and other friends here, let us proceed 
in this matter. And it will not behove us nor them to 
adjourn. Therefore, all that I would say is, I request 
th.3 leaders of the Opposition not to adjourn. 

MR. DEPUTY CHAIRMAN :   Mr. Goray. 

SHRI A. P. CHATTERJEE: I will spaak, I want 
to m we the motion. 

MR. DEPUTY CHAIRMAN: I have called Mr. 
Goray. 
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SHRI A.   P.   CHATTFRJEE:   I   have   to speak 
on  this. 

MR. DEPUTY    CHAIRMAN :   Please   sit 
down. 

SHRI N. G. OORAY (Mahara-.lura) : Sir, I had no 
intention of participating in this discission. But 
because the hon. Mr. Chandira Shekhar said thi I he 
would like to put a question to the Members of the 
Opposition, I thought that it would be better if 1 also 
made my position cleat-Sir, when this debate started, 
t.vo questions were linked up. 'J he first was about the 
Ordinance and the o her was about the Bill. It was 
pointed out 1 ere that these two questions should not 
be tak-n together and this demand was agreed to by 
the Treasury Benches. Therefore, we started the 
discussion on the Ordinance and a lot of debate took 
place and afterwards there was voting. In the voting 
the results were very < [ear. The Treasury Benches 
got 124 and we got 49. Sir. having seen all this, I 
thought thi I it was up to the Opposition to take this 
defeat sportingly. We should say, "All right. We have 
fought the battle. We have said wha ever we have to. 
We have warned the Goven merit that they should not 
proceed with this '.ill." In spite of all that, it was the 
pleasur of the House to defeat it by an ocerwhclmii g  
majority. 

Sir, as a democrat and as firm believer in the 
parliamentary system of government, 1 accept this 
and therefore, I would plead with my friends here—w 
hy cannot you accept this and go ahead with the Bill. 

There is another thing. Yesterday when you put 
this to tht House, the whole House agreed that let us i 
Ktend it by one day. Sir, one day's si lt ing ol the 
Parliament must be costing Rs. 30,000. I do not know 
exactly how much. The other day when it was the 
question of your salary, being raised by Rs. 250 and 
also the sumptuary allowance by Rs. 250, right From 
Gandhiji everybody was quoted and it was pointed 
out that this is such a poor country, we want to 
establish an egalitarian society, our slogans of garibi 
hatao and what not and what is that you are doing, 
etc. I also said that you should not raise the salary. 
Everyday this tjeusi means Rs. 50,000. I am taking   
the  modest   figure.   Therefore,  Sir, I 

would like to say that till tomorrow evening we have 
agreed, and it is a solemn promise, that the whole 
business of the House would be concluded. 

Now, Sir, we have gone through this first motion. 
That was defeated. It does not rnattei. We will again 
try to convince the Treasury Benches. We will do our 
best. But even if we are not able to convince -A\\<\ if 
we lose that does not matter. That is the way 
Parliamentary life can be enriched ; it can be 
sustained. Therefore, though I am with the 
Opposition, and I am going to oppose the Bill, 
because I am not convinced by all the eloquence and 
persuasive argument ofShriPant, I would say to my 
friends here let us not resort to some sort of tactics of 
asking for adjournment, this that and the other. Why 
should we resort to any tactics ? We know ihat the 
majority is not with us. Let us accept this fact and go 
ahead with this Bill. 

MR. DEPUTY CHAIRMAN i Let us proceed 
with the discussion now. 

SHRI A. \;. CHATTERJEB: Mr. Deputy 
Chairman, Sir,  1 have to reply... 

MR. DEPUTY CHAIRMAN : I he motion is very 
clear. .. 

SHRI A. P. CI I iTTERJEE: You allowed others 
to speak. 

MR. DEPUTY CHAIRMAN : There is no 
question of any more discussion because the point is 
very clear. There is no right to reply. I have got the 
position very clear. I will appeal to all the Members... 

SHRI A. P. CHATTERJEE: I move the motion. 

MR. DEPUTY CHAIRMAN: You allow the 
House to proceed with the business. 

SHRI   BHUPESH GUPTA:   You  have  to 
hear me... 

MR. DEPUTY CHAIRMAN : This is not good. 
As pointed out by Mr. Goray, it is not fair also. This 
is not in consonance with Parliamentary democracy. 
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SHRI BHUPESH GUPTA : Do not tell me about 
Parliamentary democracy. 1 have heard that appeal 
again and agair. Par l iamentary democracy here is 
being made a mockery. First the Ordinance is 
promulgated and then the Bill is brought. Therefore, 
do not tell me about Parliamentary democracy. As the 
hon. M i n i s t e r  has said, we are committed to finish 
the business by 6 ft M.   torn :rrow. , 

MR. DEPUTY CHAIRMAN: He said ili.it he 
will bring a closure motion at  1 o'clock. 

SHRI BHUPESH GUPTA: The,, why do you not 
bridge the closure motion ? Mr. Goray will say that 
he takes the defeat, thai th- elo-iure has come. 1 do 
not take it as defeat. The fight shall continue. 

SHRI N. G. GORAY : I am with you, but this is 
not the way of fighting. 

SHRI BHUPESH CUPPA: It is no use. Does 
democracy say let them cut our throat and we submit 
to them ? That kind of democracy we do not believe 
in. 

SHRI AKBAR ALl KHAN : I would appeal to 
you to please follow  Mr.  Goray. 

SHRI BHUPESH GUPTA : Your appeal I always 
hear. Then you follow M , Goray in opposing the 
Bill. 

MR. DEPUTY CHAIRMAN : Mr. Bhwpesh 
Gupta, let us take up the business. .. 

SHRI BHUPESH GUPTA : Sir, the position is 
very clear. We are not going back on our word. 
Tomorrow the business of the House shall be 
conducted up to 6 o'clock. I am disputing that thing. 

MR. DEPUTY CHAIRMAN : Since we are not 
going to sit beyond G tomorrow, why not 
accommodate more Members today ? 

SHRI BHUPESH GUPTA : Sir, I will suggest, to 
you not to use more words. You read the proceedings 
and see how many word; you use and how many we 
use. 

MR. DEPUTY CHAIRMAN: No, even one-
hundredth of what you use. 

SHR1 MIL1 PUSH GUP'i A : By ihe Chair words 
are not to be used. You are even inter* verting' You 
do not allow sentences to be completed. I said I agree 
with yoa that the business should be finished 
tomorrow. Mr. Goray said, ':Let us take the defeat 
sportingly". He can take the defeat that way. He is a 
great man. I am mil so great. I do not take it as a 
defeat, of because a defeat of this kind is a technical 
defeat. 

SHRI AKBAR A LI KHAN: Yo-.t should abide 
by the understanding you gave. That is what Mr. 
Goray said. 

SHRI BHUPESH GUPTA :    I am standing 
by that understanding. All I say is, Mr. Arun Prakash 
Ghatterjee has raised a point of order. It merits 
consideration on the strength of what is written in our 
Rules. That is what I am saying. B yond that I am not 
saying anything. You can a Ijuurn the House for one 
hour or two hours or even five minutes, as you like. 

 

SHRI BHUPESH GUPTA : You did not display 
impatience in 1070. Now I find you have become* 
little impatient. 
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SHRI A. P. CHATTERJBfe : I have moved a 

motion under Ride 230 (1). It is quite clear under sub-
rule (2) of Rule 230, you may do either of the two acts 
provided of course you have formed an opinion that it 
is an abuse of the Rules of Business. Now cerfain 
words have been expressed here like "tactics" and all 
that. I do not know how those words could have been 
wisely used by the honourable Members here. If I 
apply a particular rule of the Rules of Business it 
cannot be called the use of tactics. I strongly protest 
against the use of that word "tactics". (Interruption) 
Certainly you can and I leave it to the wise conscience 
of the honourable Member there. But it cannot be 
called tactics. It is certainly an application of the 
rules.,, 

SHRI NAWAL KISHORE (Uttar Pradesh): It is 
tactics. 

SHRI A. P. CHATTERJEE : Only um have to 
decide, you have to come to an opinion, that it is an 
abuse of the Rules of the Council. .. 

SHRI NAWAL KISHORE :   It is. 

SHRI A. P. CHATTERJEE Now will you kindly 
allow me ? Is it an abuse of the Rules of the Council ? 
On what basis will you say that it is an abuse of the 
Rules of the Council ? You have put to me just now, 
you have put before the House, that there was an 
agreement that the matter should be decided before 6 
o'clock on 25th. If there was an agreement, that 
agreement was only up to that. As Mr. Rajnarain has 
also said and I also emphasise it, the agreement was 
only to   this 

effect that the matter should be disposed of before 6. 
p.m. on 25th. We never agreed to tin's that we shall 
see to it that before 6 o'clock on 25th the Bill is 
passed. We never came to that agreement. We came to 
this agreement only that the matter should be disposed 
of before 6 p.m. oa 2."ith. Now, for example, yon see 
what happens if this motion is accepted by the Hois?. 
The matter is disposed of even before (i p.m. the day 
before, that is, before 6 p.m. today. Therefore, il is not 
correct to say when you suggested that it is a violation 
of the agreement. That is number one. Number two is 
this. As a matter of fact what can b.' called an abuse of 
the Rules of the Council can only be called n.i abuse 
of th i Rules of th? Council if it can show that it is an 
application or an attempt to apply it for an ulterior 
purpose. Now, it cannot be the purpose of a dilatory 
motion because the m>tion itself is for dilatory 
purpose. The motion is merely tor adjournment of the 
debate. S> if the purpose of my. motion is for 
adjournment of the debate, that purpose cannot be 
called an abuse of the Rules of the Council. For you to 
call it at abuse of the Rules of the Council there must 
be something else than my desire to adjourn the 
debate. II that is not available to you, nobody" can say 
that I have got som: other purpose t ban adjournment 
of the debate. If nobody can say tha':, then you cannot 
say that I am moving this motion for the purpose of 
abusing the Rules of the Council, ^ime-bell rings) I 
will finish, I am only making my points. 

MR. DEPUTY CHAIRMAN : How much time 
will you take now ? 

SHRI A. P. CHATTERJEE : I am trying to say 
that... 

MR. DEPUTY CHAIRMAN : You cannot be 
allowed to go on indefinitely like that. 

SHRI A. P. CHATTERJEE : Mr. Deputy 
Chairman, I am trying to say what I have to say.   I 
am trying to explain. ., 

MR. DEPU IY CHAIRMAN : Bow much time do 
you require ? How much time should 1 give you ? 

SHRI A. P.  CHATTERJEE :    Mr. Deputy 
Chairman. .. 

ylnkrruptiom) 
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MR. DEPUTY CHAIRMAN : You should know 
how to behave in the House. 

SHRI A. P. (:HATTERJEE : My third point is 
this. Froi 1 the debate on the Resolution that preceded 
this motion it appeared that the Minister himself was 
not ready with many facts and figures except that he 
made a vague, generalized, reply to the many points. 
For example, it has come to the notice of the House 
how this Maintenance of Internal Security Bill is 
imported ; the purposes for which it is sought to be 
enacted, thosf facts and figures must be produced 
before this House ; otherwise, this House is not in a 
position to consider this Bill... 

MR. DEPUTY (:HAIRMAN : That would be 
enough, please, • it down now. 

SHRI A. P. CHATTERJEE : Therefore, on these 
three points.. . .(Time-bell rings) Y\ hy are you so 
restive ? You are only suiting to that side. 
(Interruption) I am on my legs according to the rules 
and I si y. .. 

MR. DEPUTY CHAIRMAN : You have wasted 
fifteen minutes. 

SHRI A. P. CI A ! 1 ERJEE : No, I have taken 
only ten minutes. 

MR. DEPUTY CHAIRMAN: You have taken 15 
minutes... 

I h terruptions) 

SHRI A. P. CHATTERJEE : I am finishing. I 
have raised three points. There is no reason or ground 
for your coming to this opinion that this Motion is 
abuse of the Rules of the Council. 

SHRI S. D. MISRA : Mr. Deputy Chairman, I 
would like only to say one thing. ... 

SHRI A. P. CHATTERJEE : You arc giving him 
time. .. 

MR. DEPUTY I ,11 AIRMAN : Please sit down.     
He will not   akc ten or fifteen minutes. 

SHRI S. D. MISRA : I am not opposing Shri 
Chatterjee. 1 would like to make one point. Some of 
us hs ve already spoken. Yesterday when suggestion    
and  counter   suggestions 

were being made about the time table for this Bill, I 
made one or two suggestions generally that those 
who will speak on the Resolution will try to avoid 
speaking on the Bill... 

AN HON. MEMBER :   No, no. 

SHRI S. D. MISRA : This is general. Of course, 
some leaders cannot be prevented from speaking on 
both. I said this only generally. The idea behind this 
was that the maximum number of members from all 
sides of the House, especially from the Opposition, 
should get a chance to speak, either on the Resolution 
or on the Bill. Now, one stage is over and the 
Resolution has been disposed of in one way or the 
other. And the Bill is coming. We have not assured 
the government that the Bill will be passed. All that 
we have said was that the Bill should be disposed of, 
by 6 P.M. tomorrow. There was another implication 
inside this. The implication is that we will try to keep 
the maximum number of speakers on this. If we 
adjourn right now, at least one hour will be lost and 
tomorrow again the same fight will continue. 
Therefore, I would appeal to my friends in the 
Opposition that while they have made th"ir point, 
they should not insist on .he motion for adjournment 
because we, ourselves, in the Opposition will lose this 
time. 

SHRI GODEY MUR UIARI : You put the 
motion to vote. 

MR. DEPUTY CHAIRMAN : As suggested by so 
many members, it is not necessary that the questio I 
should be put before the House because sub-clause 
(2) is very clear. Therefore, it is not necessary to 
propose the question. I think the hon. Minister has 
moved the following Motion : 

  Chat the bill to provide for detention in 
certain cases for the purposes oi" maintenance of 
internal security and matters connected therewith, 
as passed by the Lok Sabha, be taken into 
consideration". 

There are two amendments. One is by Shri G. A. 
Appan. He is not present. The other is the Select 
Committee Motion. Shri Subramania Menon is not 
present. Is Shri Niren Ghosh moving the Motion ? He 
is not to speak now. He will only move the Motion. 
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situation in Bangla Desh and the tremendous stress 
and strain that it has created made it necessary for this 
Government to come forward with such a Bill. As the 
Bill could not be immediately brought forward, (hey 
had the Ordinance and as soon as Parliament was in 
session, they have come to us with this Bill. 

Sir, if you had listened to what the Home Minister 
said, there would be no doubt in your mind that the 
whole question revolves round o te single 
development and that single development is the 
happenings in Bangla Desh, the tremendous tlow of 
refugees into our country and the consequences that 
are likely to How out  of this. 

Sir, I would like to ask you whether, because of 
this particular development on our eastern borders, it 
becomes necessary to come forward with a Bill which 
covers the en t i re  country. Sir, I listened very 
patiently to his speech, I tead his speech in the Lok 
Sabha and I must sav 'hat even after a very close 
reading I am not convinced that he has made out a 
case for such a Bill.   Sir, it has been admitted  by 
everybody 
I including the Home Minister that it is a Draconian   
law.   It  gives   immense  powers   in the 
j hands of th- Government. He has also admitted that 
these powers might be misused which means th it 
innocent people might be made to suffer. Sir, in the 
Bill there is no provision so far as the time-limit is 
concerned. 

[THE VICE-CHAIRMAN (SIIRI AKBAR ALI KHAN) in the 
Chun} 

SHRI   A. D.   MAN!   (Madbya Pradesh) : 
One year is there. 

SHRI N. G. GORAY : One year is there, at a lime. 
But the Government, with all these powers, can 
increase it. 

SHRI  A.  1).  M \.\1 :   Yes. vuu can do it. 

SHRI N. G. GORAY : Therefore, I say and it is 
admitted that so far as this Bill is concerned, it is a 
Draco.nan Bill and it takes away a big slice of the civil 
liberties that are being enjoyed by the citi/.e is of this 
country. I wanted a convincing reply from the Home 
Minister as to whether such a Bill was necessary. He 
has not been able to convince us. At least he has not 
been able to convince me that throughout the country 
an emergency has come into being which makes it 
impossible to govern 

SHRI NIREN GHOSH (West Bengal) : Sir, 1 
move : 

with instructions to report by the last day of the 
first week of the Seventy-seventh Session of the 
Rajya Sabha". 

The question was proposed. 

MR. DEPUTY CHAIRMAN :   Shri Goray. 

SHRIN. G. GORAY: Sir, after having listened to 
the debate on the Ordinance, I wonder if [herd is any 
fresh point or fresh ground I can cover. But, Sir. I do 
feel that ihere comes a time when one must be ready 
to stand up and recount. This is one such occasion. 
Therefore, Sir, though the first motion has been 
defeated and most probably the same fate will meet 
the Bill, I do want lo say something on tins occasion. 

Sir, again and again it was pointed out by the Home 
Minister, while discussing the genesis of this Ordinance 
as well as of the Bill, that this Bill became necessary 
because of the parti- j cular developments in this 
country during the last three or four months. Sir, I do 
not know whether it is true, as was suggested by some 
of the Members of the Opposition, that the genesis is 
not as was pointed out by the Home Minister, but the 
Government wanted to bring some such Bill as early 
asja luary of this year. I do not know how far it is true 
and therefore, Sir. I accept the story of the genesis as it 
was related here by the   Home   Minister   saying   that  
the 
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this  country or to maintain  law and  order in this 
country witht nt these special powers. 

SHRI A. D. MANI:  In the eastern region you 
cannoi maintain law and order. 

SHRI N.  G. GGRAY:   Again,   Sir,   whai 
Mr. Manihasjus   now said really supports my 
point.   My point   is that  so far as the regions, 
where law and order is challenged, are concern- 
ned.   they can   be   identified.   What  are  these 
reasons ?   West     Bengal,    Mcghalya.    Assam. 
Tripura and perhaps a part of Bihar ?   He said 
that the shadow is lengthening over Bihar. But, 
Sir, what about other Slates? There is Madhya 
Pradesh, there is (   ij uat, there is Maharashtra, 
there is Mysore, tl :reisAndhra Pradesh, then 
is Tamil Nadu.   1 am not suggesting that these 
are the paragons < I   [aw and  order.   But  I do 
w.nit   to   maintai i thai   nothing   can be des 
cribed as emergent lias ar isen there. There, you 
find, the people an going about their business, 
industries are rum  ng, and there is no question 
of law and order, so far as  the villagers  are 
concerned, which \ ould be able to support   the 
argument of the H >me Minister that an  emer 
gency has arisen th oughoul the land. It is o 1I5 
confined to a particular region in   this country. 
And from   the  exchange   that   has taken   place 
between Shri Chit a Basu and  Shri   Chain a- 
varty you can find  vho is at the root of it.   The 
parties aiso can be   identified that these are the 
parlies which   are trying   to create  persistently 
ovej a long period of time such conditions thai 
the Central Government feels that nothing short 
of a prevention  detention  will   be able to re 
establish law and order.   So the reason is iden 
t i f ied  and the parlies are identified.   Then. Sir, 
I would like to ask  the Home Minister:   Why 
is it that he is crea ing a  suspicion about all of 
us f   We are not there to disturb law and order. 
But   tiiat does  not mean  that we  will   not be 
going  to   the  people, agitating and organizing 
them  and   ventilating   their just    grievances. 
There are  enough parties in   this country who 
are wedded to thi Is.   The; have made 
it a creed and they have declared it from the house-
tops that thy believe in Parliamentary methods. When 
so much assurance is there, why is it necessai y for 
the Government to assume such wide powers which, 
according lo their own admissioi , would be misused 
? 

Sir. I have a sus ne io i i ,  and 1 think it is unduly 
lo express it, a id this suspicion is strengthened after 
djis massive vote cast by the common people in favor 
r Of the   Government.   Sir, 

if such a massive vote is there the  Government 
must acl with confidence. But this particular Bill 
betrays a  feeling of panic.   If throughout  the 
country you have got such a massive vote,  then 
\ou should see that you can deal with the si:na 
tion, emergent situation, the situation that cause 
anxiety, causes strain and stress, with confidence, 
resorting   to  the  law of the land  and without 
asking for more powers, and without trying to 
push   through  an  emergency  Bill.   Therefore, 
S.r,   as   I   said,   I   have  a   suspicion   that   the 
Government is really afraid because  of the slo 
gan   "garibi ha.ao" and  because of their pro 
mise  to the people  that if they  return them to 
power  they  will  create a  new society  in this 
country which will be egalitarian, in which the 
gap Ire ween tire rich and the poor will  be nar 
rowed and in which everybody  will   get  a fair- 
deal,    [s die Home Minister afraid lhat because 
this appeal lo the people, which die people have 
taken seriously, tin- people themselves may start 
demanding the Fulfilment,  there may be an ex 
plosion of expectations, and because   there- will 
be an explosion of expectations it is very  neces 
sary to prepare themselves in order to meet   the 
urgency whenever it arises ?  Sir,  if the whole 
argument is based on this, then the Bangla Desh 
development has not created chasm ;   it  has not 
created disintegration.   On the  contrary, what 
has  happened   in Bangla Desh  has  created, I 
suppose,    an    unprecedented    homogeneity   in 
the outlook  of ihi;   country,   and the   people 
are   united   in supporting    the   Bangla  Desh. 
I b re is not a single voice  of dissention.   If at 
all there is a voice, il is marginal.   It is a   mar 
ginal voice.  And. therefore, Sir, 1 again fail to 
understand when you have  got such a massive 
vote in the recent election, when you have such 
a massive support after whatever has happened 
in Bangla Desh,   why  do  you come   with this 
sort of emergency Bill and  show to the world 
that there are   emergent forces   in this country 
which we   may not be able to  control by ordi 
nary  law?   This   is. Sir,  denying   something 
which we are witnessing   before our   very <-.. 
Now, Sir, you have been m tha House ;   every 
tin) !, when anything that concerns Bangla Desh 
is discussed, what do you see ? All parties unite 
in saying that we should support   Bangla Desh. 
All   parties   unite  in   saying that the   refugees 
who are coming  should   be helped.   All   par- 
tles   unite  in saying   that they should  go back 
and we  should create   such   conditions  where 
they wdl have tl to go ! -nek.   h 6x ' 
a single voice of dissension? Then, what are you 
afraid of? Therefore, I would beg of the Home  
Minister;  I   know   it   is   too late,   and 



139 Maintenance of Internal [ RA.JYA SABHA ] Security Bill, 1971 140 

[Shri N. G. Goray] 
when they have got the assurance that the Bill will be 
passed with a majority, they are not likely to withdraw 
it. But let him try to under-sland the spirit of what I 
am saying. I am saying that this country, without any 
exception, whatever the party loyalties may be, 
whatever the religious affinities may be, whatever the 
linguistic differences may be, whatever the tension 
between the Centre and the States may be, right from 
Kanyakumari to Kashmir, is behind you so far as the 
Bangla Desh question is concerned. Then, why do you 
come forward with a Bill whose genesis, on your own 
admission, is what has happened in Bangla Desh ? Sir, 
he has not pointed out to anything else except this that 
the Bangla Desh refugees are coming, that along with 
the refugees spies may be coming, that there may be 
tensions, this, that, etc. Sir, so far as the last three or 
four months are concerned, there has been an un-
precedented unanimity in support of the Government. 
We started that R'salution, a rare thing, a Resolution 
unanimously passed by both the Houses of Parliament 
supporting the cause of Bangla Desh and supporing 
the Government. In spite of it this Bill conies here and 
the Home Minister bases his entire argument on this 
single issue of Bangla Desh, Sir, do you think that 
there is some rationale behind it ? Do you think that it 
is a convincing argument ? It is not. Then, he should 
say that "we have not been able to deal with the 
situatioji in West Bengal." And he should not try to 
join it up with what is happening in Bangla Desh. The 
real fact is—and he referred to that—the question of 
security in West Bengal of the 22,000 railway wagons 
lying idle there, the theft on the tracks, so many things 
stolen, pilferage, etc., etc. Now, are these the things 
that you should try to deal with under a special 
emergency enactment ? These are things that will 
happen. And if you are sure that these air the people 
behind all that, I would like to put a straight question 
to the lion. Minister : Why don't you ban the parties 
which, you think, aie responsible for this sort of things 
? Why do you tar everybody with the same brush ? 
Why do you create the suspicion in the minds of the 
people that some other people or some other parties 
also may do something and we shall have to deal with 
them ? Therefore, Sir, I am saying that this sort of 
emergency iiill gives the entire power in the hands of 
the Government, and though I admit that they have 
got the majority, Sir, it will take a long time to 
convince me that the party, 

which is in power just now, will not misuse this 
power. Sir, you must have seen that all the new 
developments that have taken place, have benefited a 
particular sector of society. Are they not misusing 
their wealth there ? Because they have wealth they are 
misusing it. Now, if you give so much power to them, 
right down to the District Magistrate, hs is bound to 
misuse it, because the District Magistrate is not a free 
agent. He is guided by the local boss there—and I do 
not want to name the party to which the local boss 
belongs. Therefore, Sir, I would like to very humbly 
suggest that this Bill will leave so much power in the 
hands of the Government that it is likely to be 
misused. And if it comes to be misused, the Bill will 
defeat the purpose for which you have brought it 
before Parliament, and then mass discontent against 
you will become greater. I can tell you. Sir, even now, 
without meaning any harm to the democratic 
traditions, to the parliamentary system, to the values 
whi< cherish, that because you have not been able to 
control prices, because you have not been able to take 
steps in the direction of an egalitarian society, there 
are going to be mass movements in this country. 
Whether one party does it or the other party does it 
does not matter. But there are going to be mass 
demonstration-,, there are going to be trade union 
actions, there are going fobs (I'm mils for wage rise, 
there are going to be hartals—thaw are going to be 
such mass actions throughout the country—not 
because the people want to harm the fabric of our 
nation but because they want to maintain themselves. 
W i t h i n  the wages that you are giving them just now 
they find it difficult to make both ends meet. 
Therefore, they are going to ask, they are going to act 
and then if this particular Bill, this particular 
enactment is used to suppress these movements, then 
it will be defeating your own purpose because this 
discontent will breed mire discontent and the 
discontent that is created by what has happened to 
West Bengal may join hands with the internal 
discontent ami there will be a conflagration. 
Therefore, after such a massive mandate from the 
people the first thing you should not have done is to 
come forward with this Bill. What an irony that a 
Government which has been installed by the common 
consent of the people and which always says that it 
has a massive mandate makes use of this mandate in 
such a way that the f i r s t  thing they can think ol'is 
this emergency Bill. Why did they not endeavour to 
take steps to create an egalitarian society ?   Then it 
would not have  been neces- 
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sary to bring this measure at all. Perhaps the very 
fact that tli   Government comes forward with this 
Bill ra 'ans that so far as the socioeconomic 
lr.'insi'n [nation is concerned, they do not want to 
move forward. 

Sir, I do nDi now, ii is always difficult to join 
issue with a man like Mr. Pant : he is so persuasive 
and s >   soft-spoken.   At  the same 
linic. Sir, 1 feel i tat the Government has made the 
correct choice that when it is trying to push forward 
such a Bid it has brought forward a man who is so 
sofi-spokra and it ap|>ears to be a policy of mailed 
fist in a velvet glove. And I can say that if?t] is is 
what [hey wanted they could not have bought of 
softer velvet. He said : :'Il is my i i s lor lunc that T 
have to pilot this Bill." I real., sympathise with him. It 
is gping io be his mi fortune because this country is 
seething with <l content. But the discontent is not 
necessarily against the interests of the country. The 
people are asking for something ; it is not to weaken 
this nation. They are asking for their own im 
novement; they are asking you to fulfil your own 
promises ; they are ask- ! ing you to use the immense 
power that you have j so that their conditions get 
ameliorated. This is the real thing and this Bangla 
Desh thing is something that will come and that will 
go. 

If there is any sabotage, if there are any spies, I 
have no doubt in my mind that the ordinary 
people—t le common people, the men and women 
of this country—will support the Government in 
dealing with those spies. Whal happened here, on 
this border, in 1965 when some of the Pakistanis 
came here ? In Punjab the common peop e arrested 
the spies even before the law-men knew about them 
and finished them, dealt with them. This is the sort 
of confidence and faith that you must have in the 
common man i you are talking of dealing with 
spies, for taking care of spies. Then you need not 
have this emergency Bill at all. 

Sir, I have tried to understand Mr. Pant; I have 
tried to undt [Stand his argument. But I am sorry to 
say that I still remain unconvinced and, therefore, I 
coi sider it my duty to oppose this Bill. 

SHRI A. D. MA NT : I suggest that we may sit 
for one hour longer. Quite a number of us want to 
speak on the various clauses and we waat to suggest 
amendments and we would like to have an 
opportunity to speak also. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : Is it the pleasure of the House ? 

(No liou. Member iUst 

We can sit for one hour more. We are sitting till 
seven. 

DR. K. NAGAPPA ALVA   Mysore   :   I rise to   speak   
on    the    Maintenance   of   Internal Security Bill. 
1971.     This is an   important Bill and it has got a 
special significance also at   this juncture in the history 
of our    country, I    may even say, in the history of   the   
world.     In the last few years and particularly   during   
the last two years we have been framing charges against 
this Covernm mt that the administration    is not firm,   
the    administration   is    inefficient   and particularly 
violence is increasing   and    there is nothing like law 
and order position or peace  or security in this  country   
and for   this  we were the people and there were others 
also who were charging this Government for not putting 
down violence with the firmness that it required.     So 
if we consider all the aspects of this  peace  and security 
in this country, there is near emergency and that has 
increased   all the-    more   and    the seriousness   of   
the    situation    has    increased because of the Bangla 
Desh problem   and   also the refugee problem.     We    
had   aggression by China in 1962.    We had   war by   
Pakistan   in 1965   and   the   two   great    Prime   
Ministers, Pandit Jawaharlal    Nehru   and   Lai   
Bahadur Shastri, by their organising capacity   and  with 
the strength of the people who supported   ihem, won 
those wars but   now in   the   changed   circumstances 
to-day I feel and I feel strongly that this action of 
Pakistan in Bangla   Desh is a war on Bangla Desh and 
it is an aggression on Ind ia  and an aggression   of the   
worst   type.      It is a conspiracy, it is an organised 
effort to  see   that India gets confused with   greater   
and   greater problems  and   India   always   cannot    
think of security or freedom itself.     I say the freedom 
of India is in danger and because of that,   I must say 
that this Bill has   got   not   only   ordinary importance 
and significance but it has   become a historical 
necessity.     Added to   that   this has got special 
significance, it has got   socio-economic political   
significance   also   because    if we thir.K of the   man-
days   lost in   this  country— millions and millions of 
davs—it is   because   of the violence that is prevailing, 
it   is   because of the atrocities committed   and   it  is   
because of the Government's failure in its d ay to curb 
this violence to have an administration of efficiency 
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and  without    corrupdon.       While   all   these 
charges were framed by the Opposition and the 
people of this country,  the   Governmem   came with 
the excuse that toy have  no power considering all 
these aspects, if we  want   socialism, if we want 
eradiation of  poverty in   this country, I must say 
that eradication of  po is    impossible   without   
creating    peace    and security  in this country.   
That kind of position is not there now.   In the   
changed    circumstances, again, what is   the   real   
position   today in our" country ?   When I say this   
1 am   saying A thinking ofGod and this   country.     
Our   Bght has been, particularly during the last two 
years, to save   democracy and   Ind ia .      ! feel  that 
to save democracy and to save  I n d i a   it  is aeces-
sarythat  the Government  must  be authorised and   
should   be   given   all   the strength   they need.    
They   must     be    strengthened.     Ii is better   that  
we   give   then    a   chance   with this power.    At 
this juncture  I   musi  ajso say what our fears   arc 
today,     There  is   fear,   no doubt, all  over   and   
particularly   among   the political panic- that this 
Government    will   use thispower   or misuse   this   
power to   curb the poli t ical  forces or pol i t ical  
elements   w h i c h     are against   them.     There   are    
reasons   for   that. Painfully 1 must submil thai 
during die last two years p a r t i c u l a r l y  the main 
job   of the   parly in power was lo divide, disrupt   
and   destroy    the other political panics and that 
attempt has been going on.   There should be a iinut 
to   all   this. Democracy can thrive only if strong   
oppositio. pardes are'built up In this country.     That 
kind ofopposilionmustbe   built up.     At the   same 
time it is very necessary   that   people   who are out 
to wreck the   Constitution   of our   country must 
also be put down.   Those who are  responsible   
today   for   encouraging    the   anti-social elements, 
the anti-national elements, the   smugglers,    
blackmarketeers   and   hoarders   arc    a menace to 
this country.   It is a menace.   1 must say once again 
that there is   want   of   firmness on the   part   ofthe   
Government   to deal with them because of politics.     
I was pained to heat-just two days back one of the   
Ministers saying, while specific charges were b< ing 
made against them, that they are encouraging 
defections   and they are encouraging toppling   of   
Government, it was after all a political game.     This 
toppling game is a   menace,      It should stop.     
What   is this game ?     What is lliis politics ?     
Mahatma Gandhi has said, politics bereft of  religion   
is a death trap.   Are you taking us to the death nap in 
this country ?  Now, politics in this country 

me.   Let there l.e that   game.     AH right, we   are 
prepared to lace yon,   w c : i i v   prepared to fight you, 
but please   see   that the   game    is played thinking 
that there is God above   us and the people and   
democracy   are t h e r e .      I must tell you that they 
canno be fooled for all time by slogans and all sorts   
of   things.     You must create an atmosphere in this 
country, so that by the enforcement  of   these    laws   
you    maintain The basis of democracy is discipline 
and the   rule   of   law.     That    is    not   there in this 
country in any field of human   endeavour.     If the 
question is now whether we should   support this Bill 
as a party, I aavegol   my   emu   fears, whether you 
will enforce this Bill   properly and con :ctly, without 
discrimination.   The way you have conducted yourself 
so far we are    not satisfied at all.   But now the 
position   has   changed completely and we have to 
fight  the   aggressors and this has become a menacing   
problem    and we arc given the opportunity.    There 
are   two amendments from our party,   one   
amendment requesting thai the Hill may be sent to a S 
:lect Committee.   But somehow, though it is co r rec t ,  
1 feel it may delay matters.    At the  same time 
the other amendment is to have this Bill o:.ly for two 
years. That is my amendment. I say with all the 
sincerity and humility that 1 command that this Bill 
should not be on the Statute Book for ever, lam sure 
things will improve if you act correctly and firmly, 
and because of that I am appealing to you that the 
limit of the Bill may be two yens. At the same time I 
must also understand die difficulties of the 
government. I am requesting you, I am appealing to 
the Government; that solemn promise and assurance 
are necessary that this Act will be reviewed once a 
year, and that must be placed before this august 
Mouse', iliat kind of assurance is necessary. 

Sir, somehow it looks during the discussion in 
Parliament, Lok Sabha particularly, that the emphasis 
of meeting the situation is on punishing the foreign 
nationals. The emphasis is more there, but I say it 
must be the other way. If we are weak today, th< re is 
no unity in our country, all sorts of people have been 
encouraged and today there are people, as I said, 
before, who are out to wreck the Constitution. There 
are people who are here in this country who act as 
agents of foreign nationals. There are people with 
divided loyalty and who owe extra-ten norial 
allegiance. Are they lo be tolerated any more in this 
country particularly at this juncture ? Add to that the 
menace of these .smugglers   and     adulterators,      
hoarders   and 
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profiteers in this country who have brought disgrace : 
not only disgrace, they have created problems. I say 
such people and those people with divided loy dty and 
those anti-social and anti-national elements must be 
put down first with all ruthless irss. That is very 
necessary if the administration is to be efficient and 
good. Now, Sir, in thi Bill you are savins that there 
will be Advisory Boards. But about these Boards my 
fear is thai they should not be Boards of your choice 
onlv just to encourage people or help some people. I 
am saying that better people should b< there. 
Committed persons or committed offici ds should not 
be there, ami that is necessary because there is a kind 
of fear among the polit: al parties also. 

So, this Bill is a necessity at this juncture. I must 
say that it is a God-sent opportunity for the. Prime 
Minister and the Government under the leadership of 
the Prime Minister, Shrimati Indira Gandhi, to be true 
to this country and also true to democracy and true to 
the world and to see that there is unity in (his country, 
that there is strength in this country and that that ii 
herent .strength is growing. 1 must painfully submit to 
this august House that during the last fi ty years 
spiritual progress has been hampered in this country 
because of the violence and poli ics of some parlies. 
Now it is lime lor us to rise above petty things and tell 
the world. 

There are m my things to say about this 
Government, t h e i r  failures, their faults and their 
lapses. But I must also at the same time say and 
appreciate what has been done. One t h i n g  that I 
appieciated most was the banning of overflight 
through our country of Pakistani aircraft from We ! 
Pakistan to East Pakistan. That was God-sent. 

Sir, I must sa;' about the Minister who is piloting 
the Bill—a very good son of a great fathet—that I 
have found that things have improved to a 
considerable extent after l.e look charge. Now, it is for 
him to see that he gives a proper assurance to this 
House, sees that there is no discrimination in the 
implementation or the enforcement o ' this Act, sees 
that there is no more of violeme and there are no 
traitors in this country and that there is no 
discrimination whatsoever. Sir, I would once again 
ask him to give that assurance. That assurance is very, 
very necessary. And Swami Yivekananda has said : 
"Arise, awake and stop not until the goal is reached". 
The goal for us is this country is that we  must  build  
up  democracy 

in this country, we must safeguard our frontiers and 
our freedom must be preserved. And for that, once 
again my appeal to this Government is, act, act, act in 
the living present. I must say also that something 
good has been done by this Government for gathering 
world publ it-opinion in our favour. But what has 
happened all the while is that the venomous 
propaganda and publicity of Pakistan has been to 
condemn us before the world. Now, things are 
gaining ground. And only ifwc speak the truth and act 
with strength, the other countries of the world will 
appreciate our action. That is why it is necessary that 
this Government must do everything possible to clear 
the doubts among the people. 

Finally, Sir, I want to say one word and that has 
been a complaint and a charge against this 
Government, the misuse of the Government of the 
radio. This mass communication medium, which is 
for educating and enlightening the people of this 
country about progress and development and for 
political awakening, has been misused. Let it be used 
now to awaken them to their sense of duty, to build 
up this country to be great and strong and also to see 
that anti-social and anti-national elem-nts are weeded 
out of this country and shown their place.   Thank 
you Sir. 
6 P. M. 
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SHRI BHUPEMi GUPTA : On a point of order. 
The lion Member spoke on a very nasty Bill and he 
ended his speech with the slogan JAI HIND. He has 
thereby deflied this great slogan. He should not have 
done it. He should not havi associated this great 
slogan with this nasty Bill 

SHRI M. R. VENKATARAMAN (Tamil Nadu) : 
Mr. Vice-Chairman, first of all I want to register ny 
very strong protest and condemnation of the Bill 
which is now being brought forward by the 
government. This attempt to bring foiward such a Bill 
was there even last year, but we all remember that 
clue to the opposition w lich such a Bill evoked that 
idea was given up. But now the hated Preventive 
Detention Act—that Act which provided for the 
detention of people without trial, that Act which can 
even deny such a person put in jail without trial tic 
services of an Advocate— with a new name called the 
Maintenance of Internal Security A :t, is being foisted 
on the country. This is tin first big prize which, with 
its tremendous maj jrity the new government has got 
after the mid-term elections; it is offering to the 
country in the place of promises of a different kind 
which were made by them at the time, of the mid-term 
elections. What was then promised v as socialism and 
what was promised was a goo< deal for the common 
man But what has com: about is this Preventive 
Detention Act. Aftei the new government is formed, 
this is one of the important enactments which it has 
brought forward. Now, in one way I am not suiprised, 
because what the Government is doing is of a piece 
with what it is doing generally in other aspects, in 
other matters, as well. What I mean to say is that this 
Act is part ar.d parcel of a particular policy which the 
Government is pursuing. Like some of my friends like 
Mr. Goray or Mr. Bhupesh Gupta, who when they 
talked, were able to say by way oi' appeal to the 
government thai they arc doing a very wicked thing, 
that they should not do it, that they arc not doing 
democratic things; and that they should rather give up. 
I am not in a position to say all that. I know my 
Congress friends, the ruling Congress friends and I 
know my friends on the Treasury Benches much better 
than that. They are able people, they know what they 
are doing and they are followin | a deliberate policy 
and it is not an accident that, they are bunging forward 
this Act. This has to be so. In this country, the 
Congress Party   widely ' advertised 

its policy as socialism, but in practice it fails to do 
what socialism scientifically demands. I do not ask 
for socialism of my conception or somebody else's 
conception or anything like thai. 

Sir, socialism is a science. Just as today, when the 
earth has been proved to be round and if somebody 
goes on saying that it is Hal, he will be just laughed 
at, he will be discarded and his calculations will go 
wrong, much the same way, in respect of socialism, if 
it is to take place, there is a science about it and it has 
to be brought into implementation by some careful, 
graded but vital and unavoidable steps and once you 
don't do that, then the talk of socialism becomes 
merely socialism on paper. Then, what do you do ? 
Social science tells us, modern social science tells us, 
that in the absence of socialism there will be no 
vacuum, but there will be capitalism, there will be 
feudalism and there will be the earlier stages or the 
vestiges of the earlier stages of society. In a country 
like ours with the big backlog of backwardness which 
the long British rule left us, we had idmost to pull 
ourselves by the bootstraps and develop in a modern 
way and in such a country like ours, we think that 
there is no other way except capitalism. Whether we 
Uiink so or not, our practice now is no other way but 
capitalism. We call it sometimes mixed economy or 
we call it sometimes public sector and private sector 
combined together with the administration of the 
Government. I dare say that there are many friends in 
the Congress Party, even in the Congress Parly, who 
honestly believe that by the strengthening of the 
public sector the private sector will gradually get 
weakened and then eventually the way to socialism 
will be opened up. It is quite likely that they think like 
that. But. then, today 25 years have after all given us 
some facts of economics, which have grown. At any 
rate, in this little speech I have to make now I cannot 
go into a detailed discusiion of all the econorvic 
changes that have taken place during the last 20 years. 
I will only say that it is more or less accepted that 
some big capitalists have grown. I am not here to 
apportion blame on this person or that. I am stating 
certain hard facts. Some big monopolists have grown. 
Some big feitdals continue to exist. Some others 
joined  hands  with  capitalists,   foreign 
capU&l, fav from getting out o£ ttao country, is quite safe, 
and it is being invited. lean tell you   that  our present   
Industrial   Development 
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[Shri M. R. Venkalaraman] Minister is also credited 
with saying that foreign capital is welcome ; the 
climate for investment is quite good in our country for 
foreign capital. Therefore, in our country what has 
happened is that with the best will in the world, it has 
served capitalism which is being built up. And it is 
not the mistake of my friends in the Government of 
today or the leaders of today. This is a twenty year 
process which has taken place. We were under the 
British capitalist rule. We want to go to another 
system, more suitable to our country, to our poverty-
stricken country. But we have still not moved out of 
our old moorings, howsoever much we may talk of 
socialism, democracy, progress and all that. On the 
other hand, in the last 20 years our capitalist class has 
been able to get the best out of the political power 
which we got from foreign rule. 

Let us help to do three things. We have to 
concentrate on three things if we are serious about 
building democracy and socialism in this country.   
What are those three things ? 

Firstly, foreign capital has got to be curbed. 
Foreign capital has gut to be taken over. If you think 
seriously about the world problems, you will find that 
compared to the poverty-stricken lot of our 55 to 60 
crores of people, a handful of foreigners still are 
trying to exploit our country, and a party to that 
exploitation also are some of the big monopolists 
here. This is certainly impermissible. It is not a 
question of whether you like me for saying it or not 
like it. But I have to say a hard fact. If my country is 
to prosper—I want my country to prosper—I will put 
it this way. I want my Indian capitalism at least to do 
for my country what the British capitalism has done 
for Britain and what the American capitalism has 
done for America, to build their countries even as big 
capitalist countries. Are they doing it ? No. 

Quite a lot of patriotism, love of country, etc., is 
being preached to people like me and the common 
people. But then in the last 20 years wiiat we have 
actually found is that capitalism has been sought to be 
built. And how could it be built ? Thu is not the 19th 
century which is the hayday of capitalism. This is the 
20th century when half the wo rid has   already  gone   
ccnimui ist    and    socialism 

has demonstrated itself as a better system in some big 
countries of the world at least. And now you want to 
build capitalism ? 

I am not a person who is dogmatic. I am not 
dogniatic about saying, for instance, that capitalism is 
not good in any condition, in any place, at any time. 
No. If it can succeed in our country, I will be the last 
person to raise my voice against it. But has it 
succeeded ? It has not succeeded. And it cannot 
succeed at a time when the big capitalist powers are 
facing a crisis. There cannot be a bigger capitalist 
power in the world today than America; I hope you 
will all agree. 

And what i* the position today ? After nearly seven 
or eight years of war in Vietnam, after the Negro 
problem,and after the industrial crisis, I see there, they 
are unable to sell their goods. They are facing a crisis 
of a serious nature. But two weeks ago, the 
Newsweek, an American magazine, has come out with 
a statement that the Chinese offer to buy planes in 
huge numbers is now being welcomed by the big 
aeroplane manufacturers in America. (Inkr-uiplions) 
Nobody else would buy them either. They don't mind 
now talking to and trading with a communist country 
like China. Now all talk against China and no trade 
with China— everything goes overboard. Now, a 
country like America itself is in the doldrums. And 
you know what is happening to Britain. Once upon a 
time, when I was a boy, I was taught that the sun 
never sets in the British Empire. Those days are gone. 
Today Britain has to wait as a supplicant for entry into 
the European Common Market. The other capitalist 
countries of Europe are in a position today to dictate 
whether she can be allowed to become a member of 
the European Conmon Market or not. Now my whole 
point is that capitalism had a period of growth and 
dominance. If we had attained our independence long 
back, perhaps we would have become a very big 
capitalist power now. Now, at a time when capitalism 
is decadent and is facing a crisis, when its growing 
stage is all over and when, on the other hand, 
socialism and communism have taken place in many 
countries of the world, you want to build capitalism. 
And you won't succeed. That is why I say that there is 
a contradiction between (he talk and the practice of 
our Congress leaders and of our Congress 
Government. They must see that we   are  about  fifty-
five  crores  of people 
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and we are not a small country and that if in our poor 
country there begins a revolution, the revolutions in 
Russia and China will pale into insignificance. Such a 
change may take place in this country. Today the 
great majority of our fifty-five cr< res of people are 
poverty-stricken, and some hing has got to be done to 
end that poverty. But it cannot be done in the 
capitalist way. But unfortunately facts are facts. We 
have to face the poverty of our people and the people 
are pressing for its removal. When tin elections come, 
you make some promises to them. You have to tell 
them something at the time of elections and you say, 
"We will give you socialism." You tell them that you 
will brin< about socialism because you have to get 
their votes. But in practice you want to buile 
capitalism. Scientifically socialism means public 
ownership of the means of production, not your 
waist-coat or my fountain-pen. It i> the mills and 
factories which produce the articles or commodities 
of mass consumption. 

SHRI R. T. PARTHASARATHY (Tamil Nadu) : 
It is the I'revenlive Detention Bill which is before the 
House. How far is the economic crisis in America or 
elsewhere relevant to ihe Bill ui; ler discussion ? Will 
the lion. Member please explain ? 

SHRI M. R. VKNK.ATARAMAN : I am coming 
to it in the est of my speech. Now I am wondering 
whether my friends are re illy serious about findit g a 
way oul "for our country. I am not attributing any 
motives to you that you want to corner me or 
interrupt my speech. It is my duty not only to criticise 
Government but also to tell you that because of the 
methed of building capitalism in practice, monopoly 
capital in the private .sector is growing and the poor 
people do not stand to benefit by it. 

You talk of socialism on the one side. Then 
naturally, what may be called double-talk comes or at 
least the accusation of double-talk comes. The 
Congrew to-day is faced with a real dilemma. It has 
to feed the people. It has to give employment to the 
people. It has to build the economy further on the one 
hand and on the other, it is unwilling to give up the 
capitalist way and it is unwilling to think in a new 
way. I said "that three things are important so far as 
my party's assessment is concerned.  They are,  
foreign  capital, big feudals 

and Indian monopolists. You need not touch the 
middle capital or the middle landholders or the rich 
peasants but without touching the foreign capital or 
monopoly capital or the big feudals in a firm and 
definite unhesitating way you cannot improve 
matters. It is not that the Congress Party is not talking 
about these. It is not that the Congress Committees 
are not discussing these but when it comes to actual 
practice it is drifting in the old way. If you do these 
things, then you can feed the people of India, and you 
can give them work. You cannot build Tatas, Birlas 
and the big monopolies or some 75 big families as 
they say nor can you go on collaborating with foreign 
capital and invite foreign capitalists saying 'India is a 
very good climate for your investment, you can get 
big dividends in India'. At the same time this talk of 
socialism becomes merely something which fools the 
people. The people are taken in. When they wake up, 
they will wake up with great anger. That is all that I 
can say. 

You talk of socialism but you talk of it a little less 
now. In the interim Budget Mr. Chavau was asked 
why the word 'socialism' was not found and he was 
frank and forthright. He said 'Somehow it did not 
strike' .  It is not an accident, friends, that Mr. 
Jagjivan Ram our, Defence Minister for instance says-
who was the President of the Congress till now-that it 
may take 50 years for socialism to come. That Party 
that is ruling the country, the Congress Party, the 
Parly which is coming forward with this Bill, is itself 
not clear (hat it is in a position to implement socialism 
to-day. That is why I say that unless foreign capital is 
controlled you cannot improve matters. I see no step 
towards that. Foreign collaboration must stop. Other 
countries also have taken help from foreign countries 
but not under the terms in which we are taking. About 
abolishing feudalism, there is so much of hesitation to 
touch them. So unless that is done there can be no 
question of regally giving lands to the poor peasants. 
All sorts of jugglery and manipulations and 
adjustments may be thought of but those days are 
gone. There are no textbooks to go by. We are a very 
big country, we are a country with several countries 
almost inside it, several provinces and linguistic 
reuions, taking many languages distinct from each 
other, each not by a few hundreds but by a few crores 
of people. This is also the wonder that is India, the 
splendour that is   India   and 
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[Shri M. R. Venkataraman] at the same time the   
diversity   that   is   India. Out of this diversity unity 
has to be  built   and the bulk of the people   are   poor   
and   for this without a thorough-going different 
policy, such as   a   policy   ol   controlling   foreign   
capital, monopoly capital and abolishing of   
feudalism, there is no  question   of   socialism   
coining up near.     These   you are   not able   to do.     
The people are getting discontended  and   disgrunt-
led.     They are   going to   hold   you   to   your 
promise in the last mid-term elections.   In your own 
discussions you quite often say :   'If we do not do 
something, the people will not   leave us easily'. 

You still continue in the   old    way.     On th« 
other hand, these old policies begin to affect  the 
people. The people begin to resist those policies. 
Then you think in terms of somehow  finding a way 
of economically   satisfying   them,   which 
according tome,   can   be   done   only   in   the 
socialist way democratically,   but    in   the   old 
capitalist way. That does not solve the problem. It 
aggravates the problem.    The result is people resist 
it.     Then,   willy-nilly   you   go into the habit   of   
thinking that   it   has   to be stopped. Repression is 
resorted to.   To control the people you put   a   
stopper   on   them.     Who   are   the strikers ?   
Which is the political party   which is asking the 
people    always   to go on   strike and oppose the 
Government ?     Then,   you want to link production 
with wage. You think of a wage freeze.   You think 
of reducing things. Just now I come from a place 
where  they   are   reducing the number of medical 
students. You will reduce the   students.       
Unemployment     is   growing. Educated 
unemployment is also growing.     Nobody today is 
in a position to say that   the  next generation will 
live in this Country with a sense of security.   That is 
why... 

S11RI K. C. PANT :   Amongst doctors there 
is no unemployment. 

SHRI M. R. VENKATARAMAN : Mr. Pant, I did 
not hear you. 

SHRI K. C-.PANT : You mentioned doctors. To 
the best of my knowledge there is no unemployment 
among doctors. 

SHRI M. R. VENKATARAMAN : I do opl 
know that. 

SHRI MONORAN.JANROY (West Bengal): 
Among doctors there is uvdcr-employment. It may be 
that all the doctors may not be unemployed. 

SHRI MAH.WTR TYAOI (Utter Pradesh) : If the 
doctors are all employed and if they arc occupied, 
then I must say that the hea l th  of the country is 
going clown. 

SHRIMATI PUR Alii MUKHOPADII-YAY 
(West Bengal) : There is no question of 
unemployment among doctors. The only thing is they 
do not want to go to the rural areas. 

SHRI M. R. VENKATARAMAN : Mr. Pant will 
b^ar with me that if things go on like this—I may be 
wrong—there will be unemployment, if you have 
followed me. 

SHRI K. C. PANT : I have been very closely 
following the trend of your argument but I did not 
want to interrupt you. 

SHRI Mi R. VENKATARAMAN :   It is all right.   
What I am saying   is  this.     There was unemployment 
among the illiterate fifteen years ago.     There   was   
unemployment   among   the SSLCs ten years ago.     
There has  been   unemployment among the graduates 
for the last   five years. There is unemployment among 
engineers in the last two or three years.     
Unemployment among doctors you say is not there,   
but it will be there.   It will come, because   things are 
nol done in such a way as to absorb   all   of  them. You 
do not hold the   price-line.     You   do not have   a   
continuous   and   increasing   form   of unemployment 
relief.     Pake, for instance, what is  your crash   
programme   of   unemployment relief ?  They t h i n k    
that the   sum   of  Rs.  50 crores is enough.   How 
much will it   come to ? Mr. Sheal Bhadra Yajee, it will 
come   to  Rs. 4 lakhs.   There is   a    Tamil   proveb   
which    says this.   (Interruption).   I do not hear you. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI   
KHAN) :    We   have to   finish at   seven 
o'clock.   Let him finish it. 

S.'iRI M.R. VENKATARAMAN: It is time for me. 
If you put asafoetida in the sea, it will not change the 
saltish natur.; of the sea water. There is a Tamil 
proverb for that. Like that, with this unemployment 
relief, do you t h i n k  that you are changing the face of 
India ?  Whom are you trying to  bluff ?   How 
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long will (he people pin up with it ? They will fight. You 
know it. Our leaders and the Government leaders know that 
the people will fight and they aie preparing the way as to 
how these fights can he controlled. This Bill is one such 
thing b e i i g  forged to keep the people down. 

Therefore, it a going to be used. I am not at all taken in b.' 
the theory about Bangla Desh, this, thai a id what not. My 
point is this that the Congress policy continues to be the same 
; from t le first P. D. Act which was enacted in 1950, Mr. 
Vice-Chairman, year after year the P. D. Act has been 
renewed. Only last year it did not g>;t passed because there 
was opposition and re istance to it, and they were not sure of 
seeing it through. This year it has come again and this is 
Congress democracy. This is a country which cannot be ruled 
with elected Legislatures and Parliament. Rajya Sabha, 
Lok Sabha, adult franchise, the claim to be the biggest 
democracy in Asia, etc., all that on the one side, but 
on the other side Congress wants to rule the country 
with the P. D. Act. 

Interruptions) 
THE VICE-CHAIRMAN (SHRI AKBAR AL1 

KHAN) : \ on have spoken for half an hour. 

SHRI M. R. V .NKATARAMAN : I have 
nor finished. I v ill continue. Now I will 
quickly cover th   ground, but 'let not my 
friends interrupt. Now I wanted only to make 
this point that Cot grass democracy could not 
rule our country for the last  25   years......................... 

{htemtpliotis) 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : Order, please. No interruptions will be 
allowed. 

SHRI M. R. VFNKATARAMAN :    Let me 
finish quickly. I wanted m-rely to say that Ibis is the 
general thing they have been doing. It is not as though 
it is suddenly coming this year. From 1950 this P. D. 
Act has been with us. Last year it was not there. Now 
it has come. Therefore, I say it is due to a certain 
policy which we ar< follosving and it is not just an 
accident. 

The second point is, what is the emergency ? Is 
there any emergency for such an Act ? Because there 
are so many oth»r laws.   There is 

a Parliament. There is a Government in the Centre 
and in the States. Yet why this unusual, extraordinary 
Jaw ? If it came to a question of emergency, there are 
special provisions in the Constitution for such a thing. 
Is there any such necessity ? My humble submission 
is that there is no such necessity or anything like that. 
This citing of Bangla Desh I am not prepared to 
accept. This Bangla Desh business has bsen made a 
mess of this Government. On ihe Bangla Desh issue 
all parties supported this Government. All parties 
wanted the recagni-tion of the Bangla Desh 
Government. All parties wanted arms to be given, 
help to be given, and on dial the policy of the 
Government has been bankrupt, and today Bangla 
Desh is posed before in as the issue which mike: this 
necessary. Mr. Goray has made ihU point and I do not 
want to elaborate this further, 

THE-VICF. CHAIRMAN (SHRI AKBAR ALI 
KHAN) :  Thank you. 

SHRI M. R. VENK ATARAMAN : I have not 
finished. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : Mr. Venkataraman, you would be cutting 
short the time of your friend, Mr. Niren Ghosh. 

SHRI M. R. VENKATARAMAN : If you rely on 
the people, with the help of the people these things 
can be tackled. There is the Foreigners Act, there is 
the IPC, there is the Criminal Procedure Code. There 
are all kinds of enactments which can themselves be 
suitably amended to deal with this thing. This Act is 
not necessary at all. 

So, my point has been mainly that you have taken 
no action at all for price control oi-unemployment 
relief or other things. And the problems are growing, 
not ending, you do not know what to do. In spite of 
the 325 member majority the Government feels that it 
is sitting on a volcano. Yes, it is sitting on a volcano. I 
can quite understand the intensity with which Mr. 
Pant today said that the telegrams that he received for 
so many days upset him. Yes, ours is a very big 
country ; our problems are complicated. Therefore my 
point is, the method of using »uch an Act thinking 
that you can save the country is not what should be 
done. 
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Lastly, I would say this. I do not want to talk in the  

abstract, I  want to  talk from past experience.   May 
I know how these enactments were themselves used 
?   For instance, in 1949 it was used against Mr. K. 
Ramani who  till the other day was a Member  of ihe 
Lok  Sabha. Do you know one of the  grounds on 
which he was put in prison ? It was that he instigated 
the peasantry to demand an official measure to mea-
sure the paddy.   What the landlords were using was 
half a measure.   For that he was detained. You know  
that  in Kerala on the eve of a no-confidence motion, 
the leader of the Opposition was under this very Act 
put in prison. You know that in 1965 when the 
emergency was declared, there were  a whole series 
of arrests  of leaders and all  that, affecting  the  
opposition parties. So, my point  is, however much 
Mr. Pant  or anybody else on behalf of the 
Government may say that it will not be abused or  
misused—they say, though, that there was really 
some misuse— I say that generally  there  has  been 
so much misuse that  I am anxious  to warn this  
House right now about it.  For instance, even in 
1964, most of us were put  in prison  saying that  we 
were having Chinese sentiments.   I want to say that 
we are second to none so far as  defending our 
country and supporting the measures of the 
Government for the defence of our  country are 
concerned, and we passed a Resolution  to that effect  
in   1962.    That  is well-known   to   the 
Government.   At  the same time, what did we say ?   
We said that while we would be with the rest of the 
country in defending the country, we must have a 
political settlement.   And we were made fun  of,  
derided,  called traitors, put in prison.   Now,  this   
Maxwell  book  has  come. Many of you may have 
read it.   Today at least will  the   Government be   
gracious  enough to offer an apology  to the 
Communist (Marxist) Party  or  the  people  of this 
country because some great wrong and injury were 
done to us ? The point is, however much you   may 
say  that this is  not going  to be  used  against 
political parties, this  is going to  be used  against 
them. This is our unfortunate experience.   I have 
myself spent eleven years of my life in prison,  five 
to six years under the British regime and four to five 
years under  the Congress rule.   That is why I am 
saying all this with a sense of responsibility.   I want 
Mr. Pant to know how  it can be misused even in 
small   things.   Mr. Sanyal, a Rajya Sabha Member 
from Bengal, belongs to my party.   He  is also  a  
leading Advocate. Only   the other  clay when  Syed 
Badrudduja 

and somebody else were arrested, he wanted to 
interview them as a lawyer and also as a Rajya Sabha 
Member. The Superintendent of Jail asked him to 
come. When he came the Home Secretary of the 
Bengal Government telephoned and said that the 
interview sliouid not be granted. However, he 
promised to write a letter to the Government. Uptil 
now nothing has been done. Even a Member of 
Parliament from Rajya Sabha cannot go and see a 
detenue. Lawyers cannot go and meet htm. Therefore, 
once a free hand is given at a time when there is no 
emergency.... 

THE VICE-CHAIRMAN   (SHRI AKBAR AL1 
KHAN) :   Now please wind up. 

SHRI  MAHAVIR   TYAGI :  You will be more 
comfortable in prison. 

SHRI M. R. VENKATARAMAN :   Yes. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) :  Now I will call Mr. Mani. 

SHRi M. R.   VENKATARAMAN :   I  am 
finishing. Please give me one minute. If I have 
nothing more, you can depend upon me, I will sit 
down. There are many points which I wanted to 
dwell upon but there is no time. I will take them up 
some other tim". Mr. Tyagi is also very angry with 
me. The point is this. Unless there is a change in the 
policies of the Government, this sort of measures are 
not going to bring relief or are going to change the 
situation. On the other hand, people will resist this 
measure. I have my apprehension, why, almost a 
certainty, that-this Act is going to be primarily used 
against a party like mine. 

SHRI P. C. MITRA :   (Bihar) :   Certainly. 

SHRI M. R. VENKATARAMAN : Yes, I know 
but not for the rea.ions you begin to describe to the 
people. (Time-bell rings.) Two minutes, Mr. Vice-
Chairman. I have finished. The mid-term elections 
have shown that in Bengal, in Tripura, in Kerala, 
where our party is considered to be a force among the 
people of the State, we can stand up to the challenge 
of the New Congress. You wanted us to get out of 
your way.   But you were unable to do so. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) :  Please. 

SHRI M. R. VENKATARAMAN: You have 
everything to be afraid of our party. Even 
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so many were put in the prison. Even today in Bengal 
hundreds of our party men are kept in jail under this 
Ordinance, I can understand your anger against us. 
(Interruption by Shri Sriman Prafulla Gbswami). Will 
you sit down ? It is my turn today. It will be your 
party tomorrow and other democratic parties next. I 
am glad to see s< many parties joining hands with the 
New Congress in the mid-term elections are opposii g 
the measure today. (Time* bell rings) There! ire, I 
should say pass this measure here wi ha majority 
now. It has already been passed by the Lok Sabha. 
But the people would not accept it. The people will 
unite and fight it ;■ ttd see that this Act is repealed.   
There is no doubt about that. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) :   Mr. Mani. 

SHRI M. R. VENKATARAMAN: Just five 
minutes. Tomorrow we are also foregoing lunch 
hour. 
7 P.M. 

SHRI A. D. MANI: Mr. Vice-Chairman Sir, I rise 
to give limited and qualified support to this Bill. I 
shae the misgivings expressed by many Members on 
this side of the House that circumstances have arisen 
which should have compelled the Government to put 
this kind oflegislation an the statute book. I would 
like to say that theie is sufficient case for enacting 
this legislation in view of the fact that many of the 
State Governments which are responsible to their 
State legislaitires have asked for the enactmc nt of 
this preventive detention measure except the State of 
Kerala. I would like to mention here that the leftist 
Editor of the Times of India, Mr. Sham Lai, writing 
on the 2b t June, said, referring to C.P.M. and West 
Bengal: 

"But other pol lical parties in West Bengal, 
many of wh ch form part of the ruling coalition to-
day, have also been resorting to similar tactics", i. 
e. the C.P.M. tactics. "In any case sneaK attacks 
by political extremists on policemen on duty have 
increased in intensity a nd scale since the exist of 
the U. F. ministry and things have come to such a 
pass that both the police associations in the State 
are now stridently demanding better security 
measures for members of the force and their 
families'." Sir, it is unfortunate.... 
SHRI M. R. VENKATARAMAN: All over India 

it is happening. 

SHRI A. D. MANI : Unfortunately, then; is a lot 
of discontent among the policemen. They have been 
allowed to form associations in Delhi. A good deal of 
rcstiveness is seen in the police force which is 
expected to maintain law and order. There is coal 
shortage in Delhi and we are informed that the 
shortage is on account of interruption of supplies, on 
account of the failure of the railway wagons to move 
in time.   1 hese are very exceptional conditions. 

SHRI  SRIMAN  PRAFULLA GOSWAMI 
(Assam; :   Sir, let him continue tomorrow. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : No interruptions, please. He would not take 
more than five minutes. 

SHRI A. D. MANI : No, no, ten minutes. So, these 
are very exceptional conditions. Now coming to the 
Bill, in regard to certain clauses I have certain 
reservations which I shall mention to the House, and I 
am sure the hon. Minister of State who inherits a very 
liberal tradition from his revered father will bear it in 
mind that this is an exceptional legislation which must 
be subjected to searching scrutiny. A suggestion was 
made in the other House that there should be a 
parliamentary committee to ; go into the working of this 
Act. I am not satisfied only with a parliamentary 
committee because Members of Parliament are not 
omniscient persons. They are very fallible. And many 
of us are not legally well qualified. So, I would like the 
Minister of State to give us an assurance that they will 
consider the suggestion of setting up a committee of 
Members of Parliament and jurists to review the Act 
every year. They must have access to all the papers on 
the basis of which persons have been detained. I would 
like to mention that the International Commission of 
Jurists in Geneva go into the cases.. .. 

SHRI MAHAVIR TYAGI : They are secret 
documents. 

SHRI A. D. MANI: If you are putting three 
lawyers on the Advisory Board, do you think that you 
are not placing them before jurists ? I am not 
impressed with the argument of Mr. Tyagi. 

The other point is that there is a fear that lawyers 
who are in need of practice may be appointed on 
those Advisory Boards. Under clause 9 of the Bill, 
the Central Government 



167 Maintenance of Internal [ RA.JYA SABHA ] Security Bill, 1971 168 

[Shri A. D. Main] 
will constitute these Boards. I would like the Minister 
of State to deny himself the pleasure of constituting 
these Boards on his own i n i t i a tive. A list should be 
called from the High Court of qualified persons who 
are fit to sit on the Advisory Boards. We do not want 
any Tom, Dick and Harry to sit on the Advisory 
Boards. We do not want a man who stands in line for 
Public Prosecutorship or for membership of the Rajya 
Sabha or the Lok Sabha to be a member of the Board. 
It must be a person who will command the 
confidence of the judiciary. And I would like, 
therefore, to suggest that the honourable Minister, 
even though he has got full powers under Clause 9 of 
the Bill to constitute the Board himself, should as!< 
the nominations to be made by the High Court. 

The other point I would like to make is that the Bill 
makes no provision whatever for the payment of 
compensation to persons who are detained under this 
Bill. I may remind the House that when Mr. Sarat 
Chandra Bose was detained under Regulation 3 of 
1918 a sum of Rs. 1,500 was paid to him per month 
and all his insurance policies were paid by the Briiish 
Government of the clay. I would like the honourable 
Minister to come forward with a statement that if a 
person is detained a handsome allowance on the basis 
of his earnings will be given to the members of his 
family and that if he has taken up any insurance policy 
the Government will pay the premia of the policy. It is 
unfair to put the man in jail and prevent him from 
earning money and satisfying the needs of his family 
or satisfying the needs of the insurance companies. 

The next point I would like to make is—and this is 
an important point—that this Bill debars lawyers 
from appearing before the Boards. Now. the 
honourable Minister said in the other House that these 
Boards would really look after the interests of the 
detenues, they are really appointed to look after the 
detenues. The right of cross-examination is not 
allowed under this Bill. If it is a semi-judicial 
procedure, I as a detenue must have the right to cross-
examine the police officer who submits a malicious 
report about me, and very often police officers submit 
such reports either to satisfy themselves or on the 
basis of wrong information given to them by 
informers.   I   would like  the right   of 

 

 

 

 

(Raja) Ram Kumar IV, ss, In. know, dt. 12-10-7 

'  cross-examination to  be given to the  detenues. This is 
now prohibited under the Bill. 

The final point I would like to make is that in regard 
to clause 7 absconding persons may incur the penalty of 
their property being confiscated. It is atrocious for a 
democratic republic to have such a clause in the statute 
Nobody's property should be taken away because he has 
gone underground. This was what the British 
Government did in the old days. And there is no 
difference whatever between the present Government 
and the Bri t ish  I Government if a person who is 
wanted by the police, who has not committed any 
offence and who does not surrender himself to the 
police, loses his property. I would like the honourable 
Minister to issue a circular to all the State Governments 
that whatever might be the provisions of iliis Bill, this 
particular Clause 7 should not be acted upon. I would 
like to mention, therefore,. .. . 

AN HON. MEMBER : Why do you mention it ? 
SHRI A. D. MANI : I want to mention it 

because it is a very relevant point, eight mi l l i on  
refugees have come and the majority of them are 
members of the minority community. We do not know 
how many persons have come from the other side who 
are not genuine refugees but who have come here for 
purposes of espionage. You may say the Official 
Secrets Act is there, the Foreigners Act is there. If 
some of our documents are stolen there will be furore 
and hullabaloo in Parliament. The Government must 
have the powers to deal with this emergency situation. 
It is on that ground thai I suggest this because the 
Bengal s i tua t ion  has completely transformed, 
everything that we knew before the mid-term election. 
Therefore, I feel that all these clauses .should be 
liberally interpreted as far as Indian nationals are con-
cerned because we do not want them to feel that they 
are living under a raj which essentially is not quite 
different from what tne Britishers were in those days. 

THE VICE-CHAIRMAN (SHRI AKBAR  
 KHAN) : The House stands adjourned till 11 A. 

M. tomorrow. 
The House   then  adjourned at  ten 

minutes   past   seven   of   the  clock    till 
eleven of the clock on Friday, the  25th 
| June, 1971. 
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